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(See Rule 42)

istrative Tribunal

Mr.A.Deb Roy, Sr.CeGeS.C. accepts
fnotice on behalf of all the Rege
- pondents. After hearing the lear-
,‘ned counsel for the parties the
~application is admitted, Issue
' notice on the respondents. Call
- for records. Returnable by four
. weeks., List on 22.2.,02 for filing

of written statement and further

orders, | |

Member

List on 27.3.02 to enable

‘the Respondents to file written
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;Liy “Lh Xlgmﬁ)g}uxALLJkS

tOdaYQ -
List the matter on 27.8.2002 for
hea ring, 2
. P |
mb . Member

Vice-Chairman



kx4

T e i e e e

0.A, 12/2002

P tenaly %‘Mfrmo.a +e1b’re/%_’.; =

Vice=~Chairman

Notes of the Registry Date —I( Order of the Trlbunal
= “"”E“’_‘“““"f""‘"“”a”"”“"" =£ mw‘m*“m“m“mm-==‘=°==.===='='-='
. : i S |
- X 27 8.02 { " Prayer has heen made by Mr. A,
o ' ?Chek*rdbarty, lsarned Counsel appearing
; gonbmwlfofmm 3oL, Sarkar, learnad
5\9,/5 hivs %bernm ?n*u/g,? + jcounsel for the applicant for adgournment
_ ' ; gof the case, Prayer is allowed, List
% ) : gon 19,942002 for hearing,
ﬁg<9'&g—ﬁ- ' i §§ ";
1 § : |
. : % Member ~
f mb E
| i '
0
' A, N od Oin auoolrvw- A’t“&‘h)
W’ﬂ-&wz » By, e
t

S
L
£ o
oi
2
k13
§

—— - m——

e mle e me v wr e we e s o e e - L R . T T I ———_ -

r\Q\’

Q6.

.
PO IO M WA O e PO 2 rryen. Pt

[ \Q\M ‘\H-QMGQ f\/\/\} -7 bt D‘C\l\'

| o
|
N
3
§
|

Yt
| | \Cn)’ .
M | .
8k Fevy

\L‘W‘\%

i twb'\k M¢6\!°"‘Q\<L_M A
*ﬂm—a/ Ccvx@»\&n-?
(7\«&0/(37—?..‘,:&* WWV—EDQ ;-

POvet o }MMM\CLN/M}\ = o ‘°“<°’
P ted® Slenemeal e o m“;?c

Fred Coumirg

%‘gzﬁﬁqg

%,
é’r&
%



oda ash

<tk

n—eaaanm.‘_—:s._ummuz

Notes of the Reéiétry_%n'“

et vk

Jemr bt P

{

I )
v- ! ‘

I '

[

.

|

i ;

[

{

P

i

I .

i

i v

S T
« = - Judgment del ivered in open
Court, kept in separate sheets. The
‘application is aparty allowed. No |

order as to costs,

LS,
-‘Hlnbtr(/v‘s\‘ﬁo ‘

?1ce-¢hairmdn.



P

THE

!ll }."L

1.

=4
A

]
[}
!

17
CENTRAL AUMINISTRATIVE 1RIBJRAL
GUWAHATTI BuNCH.
12 -
.\%/KANO..OQOQGOOQOOGCOf 2002.
‘ 200
DATE OF _.UECISIONJZ Olx Dee, 0 2’ .,¥
Sri Anup Kr. Roy ) APPLICANT(g)
[fri J.L.sarkar ] . ADVOCAT: FOR THs APPLICAMNL (S
| ~“VERSUSL
; Union of India & Ors. — B RESPOHULNT (S) 4
?
§r1 A. Deb Roy, Sr C G S.C AUVUCATE FOr Trt
T o T T T TRESPONDENT (8)
|
|
\1 .
hON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN

HON'BLe MR K.K.SHARMA, ADMINISTRATIVE MEMBER

Whethcr Reporters of local papers may be allowed to sce
the - judgment - ? .

To be referred to the Reporter or not ?

Whether their LOLdShlpS wisii Lo see the fair copy of the ' -+
judgraent ? ;

Whether the judgment is to be c1Lculated to the other
Benches .:

‘Judgment. delivered by Hon'ble Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

original Application No. 12 of 2002.

4 ‘ Date of Order : This the lofh Ve e 06—

1 " The Hon'ble' Mr=Justite D.N.Chowdhury,Vice-Chairnman«e

The Hon'ble Mr K.K.Sharma,Administrative Member.

Sri Anup Kr. Roy,
Son of Late Hrishikesh Saha,

| Resident of Bilpar, Silchar, S
Cachar, Assam-788001. ' ....Applicant

By Advocate Sri J.L.Sarkar.
- Versus -

! , 1. Union of India,

through the Secretary to the

; Govt. of India, Ministry of Information
K . & Broadcasting, Shastri Bhawan,

New Delhi-110001.

2. The Director General,
All India Radio,
Directorate General, Parliament Street,
Shastri Bhawan, New Delhi-l.

3. Chief Executive Officer,
Prasar Bharati, Akashwani Bhawan,

Parliament Street, New Delhi-1.

Station Director, All India Radio,
Kailashahar, North Tripura-799279. . .Respondents

>
.

By Sri A.Deb Roy, Sr.C.G.S.C.

ORDER

-

f CHOWDHURY J.(V.C)

L The following are reliefs sought for by the

applicant in this Ooriginal Application.

? i) The applicant be granted pay in the scale of

Bs.550-900/- w.e.f. 1.1.1978 and %.2000-3200/- w.e.f. 1.1.86

as Transmission Executive and after fixation of pay arrears

be paid for differences on pay and allowances.

. ’ contd..?2



ii) The applicant be granted pay in the scale of

Rs.7500-12000/- w.e.f. 1.1.1996 as Programme Executive and
after fi#atidnvof pay arrears be paid for differences in
pay and allowances.

iii) The portion of the circular dated 25.2.1999
(Annexure-E) in para 2(i) viz."The upgraded scales Qill be
allowed not as Govt. empioyees per se but as qut.
Employees currently in ‘service of Prasar Bharati
(Broadcasting Corporation of India)",' be set aside and
quashed.

iv) The condition of option under the circular dated
25-2-99 has no application in the case of the applicant and
thé benefits w.e.f. l.lﬂ96 under the circular can not bhe
denied to the applicant.

v) As avresult of re-fixation of pay as in prayer
(i) and (ii) above the pension and‘other retiring benefits
be refixed and differences paid with arrears.

2. The applicant was wdrking as Transmission Executive

in the scale of 1.425-700/-. He was later on promoted as

Programme Executive (Group-B) with effect from 28.3.91 in

the scale of pay of ks.2000-3500/- (revised to

m.6500—10500/-). The salary of the Transmission Executive,
a feeder post to that of Programme Executive was
Rs.425-750/-. The Engineering Assistants was also getting
the same pay. The fourth Pay Commission .treated bhoth
Transmission Executive and Engineering Assistants at par
and recommended the pay for Transmission Executive and

Engineering Assistants for Rs.1400-2600/~. The said

n



recommendation implemented with effect from 1.1.86. The

Madras Bench of Central Admihistrative Tribunal in
0.A.654/89 by its order dated 29.6.90 among cthers directed
that pay scale of the Engineering‘ Assistants was to be
revised tov Rs.550-900/- wifh effect frém 1.1.78 and to
R.2000-3200/- with effect from 1.1.86. Betnéééggrrev%@ _
the Union of 1India preferred "an SLP before the SupremeA
Court and by ité judgment and order dated 25.11.94‘ the
Supreme Court dismissed the SLP with a direction that in.
the event of the Fifth» Pay Commission finding that the
stts of Transmission Executive held by the applicants are
equivalent to the post of Engineering Assistant the Central
Government might consider for givihg the benefit of
revisionA of pay scale to those petitioners with

retrospective effect as claimed by them. It was also

‘pleaded - that Fifth Pay Commission found that the

Transmission ercutive> and Engineering. Assistants were
equivalent and recommended the same ‘pay scale of .pay
naﬁely, Bs.. 5000—8000/4 and similarly the promotional scale
of  Assistant Engineers and Programme Executives
respectiveiy was recommended the.scale of ’.6500-10500/-.

It was also pleaded in the application that the request of

y
\//\//y//\/the applicant for voluntary retirement was accepted by the

competent authority with effect from 31.7.1997. At the time

of his retirement he was working as Programme Executive at

Kailashahar AIR and his basic pay was Rs.7300/- (scale of

Rs.6500-10500/-). The applicant submitted representation

contd. .3
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before the respondent No.2 for refixation of his pay as

well as pénsion benefit in view of the revision of pay. The
representation of £he applicant was forwarded by the
Statioﬁ Di;ector to the respondent No.2. In the application
the applicant also referred and assailed the validity of
communication No.3ld/l73/97—B(D)v dated 25.2.99 issued by
the Government of India relating to upgradation of pay
scales of certain employees working in Prasar Bharati. The
communication indicated that the grant of revised pa? scale
of the categéries of employes of .All India Radio and
Doordarshan of Prasar Bharati (Broadcasting Corporation of
India) as indicated in Annexure-I of the communication. the
grant of reyised pay scale was however made subject to the

following conditions :

"(i) The upgraded scales will be allowed
not as Govt. employees per se but as

Government employees currently in service
of Prasar Bharati (Broadcasting Coporation
of India). As and when the employes,
presently working in All TIndia Radio . and
Doordarshan are asked to exercise their
option, those employees who do not opt for
Prasar Bharati will revert as Government
servants and will not longer be entitled
to above scales. They will also have to
refund all benefits availed of by them as
a result of the grant of higher scales of
pay. They will be 1liable to recovery of
all such benefits. An undertaking, in the
proforma given at Annexure-IT to this
effect has to be submitted by each and
every employee concerned before availing
the benefit of upgraded scales of pay-.
This is in accordance with their agreement

with the Government to avail these
upgraded scales on this condition only.

contd..4
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(ii) Upgraded pay scales would be
effective from 1.1.1996 but payment of
salary to employees as per upgraded scales
of pay will be made with effect from lst
March, 1999.

(iii) The employees concerned  will be
entitled to arrears with effect from 1st

January, 1996 and these arrears will be
paid in instalments. The first instalment
of arrears pertaining to the period from
November, 1997 till February, 1999 will be
paid by April, 1999. The second instalment
pertaining to reminder of the arrears
(i.e. arrears from 1.1.1996 to October,
1997) will be paid by April, 2000. The
payment of arrears shall be made after
adjustment of the amount already paid to
the categories of Technicians, Senior
Technicians, Engineering Assistants and
Senior Ergineering Assistants on the basis
of this Ministry's . Office Memorandum
No.310/173/97-B(D) dated 5.12.1997. |

(iv) In addition the pay of those
employees of All India  Radio and

Doordarshan who - had Dbeen wquing as

Transmission Executive as on 1.1.1978 or

afterwards would be notionally fixed in

the pay scale of k.550-900/- with effect

from 1.1.1978 and in the pay scale of

Bs.2000-3200/- with effect from 1.1.1986

before fixing their pay in the upgraded

pay scale as on 1.1.1996. But as per their

agreement with the Government, this will

not entitle them to any payment of arrears

\///f*—’////\/’ for the period prior to 1.1.1996 and will

: be limited to fixation of their current
pay as on 1.1.1996." '

Failing to get redressal of his grievances the present 0.A"

was preferred assailing some of the conditioﬁs prescribed
in the impugned memo dated 25.2.99 as arbitrary and
discriminatory.

3. | The respondents contested the claim and submitted

jts written statement. In the written statement the

respondents pleaded that as a result of discussion with (.

contd..b



various Associations represénting the staff the Ministry
issued the impughed'memo dated 25.2.99 upgrading the scale
of vpay of certain categories of staff of AIR and
Doordarshan (Broadcasting Corporation of India) and not of
the Ministry of Information and Broadcasting, Government of
India. These scales had  been maﬁe applicable to the
employees of Prasar Bharati and not . to the.employees of
Government of India, subject to the coﬁdition that the
former exercised options for service in‘Prasar Bharati. In
the written statement the respondents also stated that the
competent authority decidéd to pay to all the Transmission
Executives who had been working in the erstwhile All India
Radio and Doordarshan as on 1.1.78 or afterwords would be
placed.notionally in the scale of pay of #&.550-900/- with
effect from 1.1.78 and in the scale of pay of #&.2000-3200/-
with effect from 1.1.86 without payment of any arrears
prior 'to 1.1.96. The respondents also pleaded that the
issue raised in this application was subject matter‘ of
0.A.2579/99 and the Centrél Administrative. Tribunal,
Principal Behch, New Delhi by its o;der dated 21/23.3.01
dismissed the 0.A. According to respéndents the application.
is therefofe 1iab1e to he dismissed.

4. In the rejoinder.ﬁhe applicant stated that against
the Jjudgment and.order of the Principal Bench éasséd in
0.A.2579/99 the aggrieved parties preferred a Writ Petition

before the Delhi High Court impugning the order of the

contd..?



Tribunal of the Principal Bench dated 21/23.3.2001 and the

said Writ Petition wasvnqmbefed as C.W.P.829/2002.

5. We have heard Mr J.ﬁ.Sarkar, learned counseljfor
the applicant and Mr A.Deeroy; learned Sr.C.G.S.C for the
respondents at length. We ﬁave'also perused the judgment
and order passed by the principal Bench.of the Tribunal in
which those applicants sought for quashing the order dated

25.2.99 refusihg to provide the benefit of the revised pay

scale of k.7500—12000/— and also that of #&.2075-3750/- for

the period from February 1992 to 31.1.1995 and also
assailed the conditions mentioned in notification.confining
the benefit of the revised pay only to those who were in
service as arbitrary, unjust and improper. The Tribunal in
other words upheld the legitimacy of the communication
dateq 25;2.99.’The judgment of the Principal Beﬂch being a
judgment of a co-ordinate Bench is clearly binding on this

Tribhunal and in that view of the matter we are not inclined

to intervene in the matter as in the event the judgment of

~the Tribunal is set aside or modified'by the higher Courts,

the case of the applicant would also be regulated by the

judgment of superior Court. We however, found that the
' | wes
applicant who was in service till 1997 he is entitled for
a v [ .

the benefit mentioned in clause (iv) of para 2 of the

.communication dated 25.2.99. The respondents are

accordingly directed to act in terms of clause (iv) of para

2 and fix the pay of the applicant notionally for the

contd..8
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ADMINISTRATIVE MEMBER

A

period mentioned in clause (iii) of para 2. The respondents
also however, is not required to pay the ‘arrears for the
period. This direction is issued only for refixation of the

pay notionally and pay'hiS'pensioh in térms of -the clause.

Subject to the observation made above  the

‘application is partly allowed. There shall, however, be no

order as to costs.

1< e St -
| K.K.SH;E;%VY’ﬁP ( D.N.CHOWDHURY )
VICE CHATIRMAN



t

IN THE CENTRAL ADMINISTRATIVE

|
i

iT:i.t‘le of. the case

| GUWAHATEs BENGHs: GUWAHATI

s O.A Nous
Sri'Anup Kr. Roy ;
- Versus —-
Union of India & ors. : Respondents
INDEKX

Sl. Né. Annexure  Particulars of ~ Page No.

| Documents ,

1. - Application /=70
2, - Verification o 24

3. 'A! Circular dated 15-5~95 /12,

4. | B Order of the Hon'ble 530/%!&%& | /3

| : loweh SnFed 78 326 '

5% '¢*  Representation dt. 8-5-2000 77
6, ‘Dt Letter dated, 31-5-2000 /5
. g ' Circular dated 25-2-99 /L - R0

Anupam ChiaKraborty
Advocate

Filed by o



T The Central Administerative Tribunal

[

Guwakati Rench oz Guwahati.

Dutre Mo I:L—_JHQQH ‘ “,

-~
—

‘<

7

‘o

Gri onup K. Roy, o

Se of Late Heishikesh Saha

oty ndo
/ﬂ;ﬁva

Fersident of Bilpar, Silchar

'

ooApplicant

C Sl L B
Lhorowng b A L4

AMD,

1« Undon of Trcia throwgh the
Georetary, Ministry of
Tnformation & Broadeasting,

SGhastri Bhawan, Mew Delhi- 110001

@ T e Diramtmr General
ALl Tndia Radio, Directorate
General, Farliament Street,
Shastri Bhawan, Mew Delhi- 110001
S Chief Executive OFFicer,

Frasar Bharati, Akashwani Bhawan,

Farliament Street, Mew Delld-l.

4. Station Director, ALL India Radio,

Kailashahar, Morth Teipura-799279

soarcdern te



Details of the Application

BE

1. Particulars-of the order against which

the application is made

The application is bding directec against
highly arbitrary illegal and willful_iﬁ action on the
pért of the respondents in not expediting the rightful
and legal claim of the applicant for rev151ﬂ?_the pension
order of the applicant who has voluntarlly retired on 31st
July, 1997 and issued PPO No. 284389800103 in the old
'scale of pay denying the applicant the benefit of the’
upgraded pay scale granted to all the other similarly -
'placed.Programme Executives, and for revision of pension

benefits, and arrears thereof.

2. v ' Jurlsalctlon s

The appllcant declares that the subJect matter
of the appllcatlon is W1th1r the jurisdiction of the Hon'ble

~

trlbunal.

3. Limitation s

The applicant declares that the application
is within the perlod of limitation under sectlcn 21 of

the Admlnlstratlve Trlbunal Act, 1985,

A, Facts of the case

——— —

4.1 - - That the applicant is a citizen of India and as
such,is entitled to the rights and privileges guaranteed by

the constitution of India. o

4,2  That the scale of pay of the Transmission
Executive and Engineering Assistant vas always same viz,

Rs. 425 = 750/~ . The applicant was Transmission Executive

P/2eecacnne
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%
| \ \
- 3- N
and. as such got salary in the said scale of Rs. 425 = 750/- :i
The 4th pay Cdmmission also treated both Transmission . _ -
Executive and Engineering Assistaﬁt at par and recommended |

same scale of pay for both viz Rs. 1400 = 2600/-. This was
implemented W, e,f. 1-1-1986. '

—

4,3 ‘That the applicant Was_promoted as,Progrémme
Executive_(GrOup 'E') W €. f. 28-3-1991 in the scale of
Rs. 2000 ~ @500/~ , In the engineering side the corresponding'7

promotion post is Assistant Engineer in the same scale.

4.4 " That the Madras Bench of the Central Adminis-
trative Tribunal in O. A, No., 654/89 by an Order dated
29-6-1990 directed that the pay scales 6f~Engineering
Assistant shall be revised to Rs. 550 = 900/~ wee.f. 1-1=-1978

‘and to ks. 2000 - 3200/- we.e,f. 1-1=-1986. The SLP filed

against the said order of the Hon'ble Tribunal was dismissed
by the Hon'ble Supreme Gourt by ah Order dated 25-11-1994.
Thereafter the pay scale of the Engineering Assistant was

revised by the Govt. of India by circular dated 15-5-1995.

Copy of the circular dated 15=5=~95

is enclosed as Annexure - Ae

4.5 That as already stated the post of Transmission

. Executive and Engineering ASsistant are equivalent and have

been recommended identifal pay scales by the successive pay
commissions and the Govt. also granted the same pay scale 
to both the categories of empldyees. The benefit of the
judgement of ihe'Honible Tribunal was not extended to the

Transmission Executives. Subsequently Sri Bishnu Prasad Sirha

P/&“...C.Q



‘end another transm1551on executlves filed an OsA. . No. 307/95
in the Centxal Admlnlstratlve Tribunal, Patna Bench praying
parity of pay scales with that of Engineering Assistants,

The Hon'ble Iribunal (Patna Bench) ‘however in the facts

.
{

and C1rcumstqnces of the case, in “the relevant time

recommendation of the 5th pay Commission was pending, .

dismissed the application. An SLP No. 4563/96 was filed

against the said order BX befoié-the Mon'ble Supreme Court

which was disposed of with the following order 3

4,6

nwg'do'not find any infirmaty in the direction
‘given by the Central Administrétive,Tribunal’
in the impugned judgement., It is however
directed that in the event of the 5th pay
commissionhfindihg,fhat the posts of Trans-

mission Executive held by the petitioners are

} equivalent to the post of Engineering Assistant,

P

 the central Govt. ‘may. consider giving the

rmmmme e
(4 P

benefit of rev131on of pay scales to the petiti=

[P ———
——

—————

oners W1th retrospectlve effect *E“EIEImed
by them.‘ ‘

'Q‘;;‘/

 The Special Leave petition is disposed

of accordingly." -

e

Copy of the order dated 14-3-1996
of the Hon'ble Supreme Court is

enclosed as Annexure - B,

That the 5th pay Commission considered the

Transmission Executives and the Engineering Assistants as_

equivalent and recommended the same scale of pay wiz.

p/j:“.'t LEC R 3
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Rs, 5000 -~ 8000/- . For the next promotion scale i.e. o
Programme Executive amd‘Assistant Engineer respectively

the scale of Rs, 6500 - 10500/- was recommended.

//i;;;::> That the applicant for domestic problems

N

relating to illness of his wife and children requested for

voluntary retirement and the same wWas accepted w.e,f,

31-7=1997. /At the time of his retirement he Wgs working
‘/ . : 4

~ as Programme Executive at Kailasahar (AIR) and his basic

pay was Rs. 7,300/ (scale Rs. 6500 - 10500/-). In this
_ —— —_— .
connection it is stated that the formation of !Prasar
Bharati' was in proposal stage and the applicant hag
exercised option for working in the 'Prasar Bharati'. But he iﬁg' |
- retired w.e.f..31~7~1997 and the Bth pay commiséion‘_,”j

PN 2,7 & .
recommendationsWas accepted and implemented w.,e.f, 1~1-1996,

4,8 That the Unioﬁ-of India did not decide the

. upgradatiqﬁ of the scales of the applicant and other
similarly situated Transmission Executives as per the

- ordexr of the‘Hon'blé Supreme Court in SLP No, 4663/96
dated 14-3-1996, After the recommendation of the 5th pay
commission also both the Transmission Execﬁtives and
Engineering Assistants‘aie equivalent anéig?Qen same scale
of paye The Union of India as such had been considering
revision of pay of the Transmission Executives which shail‘
be equivalent to the scales of pay of Engineering Assistant

| with retrospective effect which shall be Rs. 550 - 900/~
We € fo 1=1-1978 and Rs; 2000 - 3200/= w.e.f. 1-1-1986, As

already stated thfstupgraded scales were granted to Engineering

p/éﬂi'.;.‘..
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Assiéténts by circular dafed 15=5-1995 (Annexure - A). As
per the Orders &f the Hontble Sdpreme Court the applicant
‘deserves to be granted the above scale with retrospective
effect from 1-1-1978 and 1-1-1986 and also entitled to

equivalent higher scale as Programme Executive. As a result

gy w SV,

of the revision of pay as Transmission Exécutive w.e.f. 1.1,78
and subsequent fixation of pay in the different pay commissién
scales and promotlonal scale as Programme Executlve, his basic
pay on the date of retlrement would be- hlgher. As a result his
. pension and other retirement benefits shall also 1ncrease. The
abplicant submitted a representation dated 8-5-2000 to the
Respoﬂdent No. 2 praying for refixatiop in upgraded pay scales

and pension benefits,

: -

The copy of the representation dated

 8-5=2000 is enclosed as Annexure - ‘C'.

4.9- A That the representatlon forwarded by the station l
Director, AIR, Kallasahar by a letter dated 31-5—2000 to the
respondent No. 2 with the request that the matter may kindly

be taken up for consideration of refixation.
Copy of the letter dated 31-5-2000
- is enclosed as Annexure - 'D'.
4. 10 : That the applicant begs to state that his case is

for hlgher pay scales w,e,f, 1-1-78 onwards. In the back ground
explalned above in the'matter of pay scales of Transmission
Executive, he deserves higher pay scales in Transmission Executive
énd Programme Executive as per—the order of the Hon'ble Supremé
Court and conséquent revision of pension. In this cSnnectiop

it is étated'that the pay scale of Programme Executive has also

been revised upward from Rs. 6500 - 10,500/~ to Rs. 7500 - 12,000/~

é/yioooootc
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by the Govt. of India by circular dated 25-2-1999, 51multa~ li
neously with reV151on of Assistant Engineer's scale from
Rs. 6500 = 10500/— to Rs, 7500 - 12000/~ . This revision
was with effect from 1-1-1996, The circular dated 23-é~99"

XYV P2 rnex vre-Ff -  SAHowsn Seern/es
unambignously demonstrate that the Englg2er1ng Assistants

s

and the Transmission Executives are equivalent and hold
equal scales and similar is the position with Assistéxt
Engineers and Programme Executives., The said circular most
surprisingly stipulatés that the upgraded scales will be allowed
not as. Govt. emﬁloyees per $e bﬁtlas Govt. emploYees currently
in service of 'Prasar Bharati'. This is arbitrary, unreasonable
and whimsical, Thefapplicant can not be denied the pay scale
of Rs, 7500 - 12000/- as Programme Executive W.e,f; 1-1-1996
| due tovthe said restrictive clause,. Moreover, the said,cléuse :
‘ being'unreasonable is liable to be set aside and quashed, It
is also stated that the applicant had already retired before
25-2~1999 and as such there is no scope as regards the options
mentlewﬁlnlthe circular, However, he had already exercised

option for Prasar Bharati while in services.

Copy of the circular dated 25-2-99

with enclosure marked Annexure = 1

is enclosed as Annexure - E,

8, ' Grounds for reliefs with legal provisions

(
Se1 . For that the post of Transmission Executive and

Programme Executive are equivalent and carried equal scales

in successive pay commission recommendation.

5.2 For that after the 5th pay commission's

recommendations also both the scales of T:ansmission Executive

P/Beveececns
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end Programme Executive being equal the appllCant 18 entitled.

to the reliefs,

2.3 . For that the pay scales of Programme Executive

and Assistant Engineers are equal, and also granted equally.

5.4 'F@r_thét the claﬁse restricting higher scale to
the existing employees only in circular dt, 25-2-1999 is

arbitrary.

§'5. For that the optlon clause in the circular dt.v25~2-
1999 is redundant as regards the appllcant because of his

retlrement before the’ sala circulap.

8.6 . ' For that the applicant can not be genied benefit
- W,e.fs 1-1-1996 on the grounds of option mentioned in circular
dt, 25-2-99 which granted benefits of parity of pay scales

with retrospective effect from 1. 1.96,

9.7 AEor’that.the epplicant had already opted for
‘Praear Bhara%i and he had no scope to opt under the 01rcular
dt. 25-¢-99 and the clause of optlon as regard the appllCant 2
~is otiose, The denlal of benefits is violative of Articles 14

and 16 of the constitution of India.’

5@- : Details of remedies exhausted :

The applicant has represented without any result.
There is no other remedy under any rule and this Hontble

-TribUnal is the only forum for redressal of the grievance.

P/9..D“.I.‘.

o e A,



Te Matters not previously flled or pendlng before

/4§aw~;; vt /%

any other court,

The applicant declares that he ﬁas not filed
any other case in any tribunal, court or any other forum

on’ the subject matter.

8, | . Reliefs sought for s

Under the facts and circumstances of tne case

the applicant prays for thé following reliefs 3

8. 1 T:" The applicant-be granted pay in the scale of
Rse 550 - 900/~ W.e.f. 1-1-1978 and Rs, 2000 - 3200/~ w, €. fa

' ———

1. 1. 86 as Transm1¢51on Executive and after fixation of pay

&;ﬂ; ‘arears be pald for dlfferences on pay and allowanced.
P |

8.2 - The applicant be granted pay in the scale of
RS, 7500 = 12000/- w,e.f. 1,1.1996 as Programme Executive

-

and after fixation of pay arrears be pald for dlfferen ces

(/Qﬂwﬁvs in pay and allowances.

_ The pertlon of the 01rcular dated 25-2-1999 -
\ (Annexure - E) in para (i) viz. "The upgraded scales will
be allowed not as Govt, employees per se but as Govt,
‘Employees currently in service of Prasar Bharati (Broadcastlng.:

Gorporation of Indla)" be set as;de and quashed,

8.4 The condition of option under the circular
dated 25~2999‘has no application in the case of the applicant -
and the benefits w.e.f. 1.1.96 under the circular can not

be denied to the applicant.

| ’ . p 040000;.0
vV /2
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8.5 As a result of re-fixation of pay as in prayer
8,1 and 8,2 above the pension and other retiring benefits

be refixed and differences paid with arrears.

8.6 : Interest on the arrear amounts be paid @ 12% P.ae
'8.7 - Any other relief/reliefs the Hon'ble Tribunal

-~

may be pleased to grant.

The above reliefs are prayed for on the grounds

stated in para 5 above

9 | Interim relief prayed for
None
10. This application has been filed through Advocate,

11, Particulars of Postal Order

Vi)  LP.0o No. 7 & SSIH O
1y pats of isswe 1 /77 a//oz o
| ui) Issued from 3 57;1;\:,;4/” |

iv)  Payable at

g

12. Particulars of Enclosures

As stated in the index.

Vel‘ificationo LIS N BN
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Vefification

I, Ahup Kr. Roy, Son of Late Hrishikesh Roy,
resident of Bilpar, Silcharlé 11, aged about 50 years do
hereby verify that the statements made in para 1,4,6 and
7 are true my personal knowledge and those made in para
2, 3 and 5 are true to my legal advice and the rests are
my humble submission. I hgve not suppressed any material

facts,

-

And I, sign this verification on this ih, L5

day of .\7917.&'.% 2002,

. «

ey fm 7Y

Guwahati. _ S STGNATU FE
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The Station Ditector

CAIR, Kailashabar

PO Kaslashabar

+ Dist. North Tripura

T T

P

PIM 799 279 ,

sub @ Re-fixation (upgradation) of Payscales and therehy velinntios of iy pension
beuelits

Sir,

With relerence to above, 1 like to state that Ttook miy voluntiry retirement as o Prognme
Lixceutive from AIR, Kailashahar on 317 July, 1997 and accordingly my pension (1'P¢) Mo
284389800103) and other benetits as per Vth Pay Commission were settled from your cand
i the year 1998,

Subsequently vide their order no. 310/173/97-B(D) di. 25.2.99. Ministry ol Information
and Broadeasting, Govt, of lndia have upgraded  (as per Vih Pay Comminzion Repoit)

cscales of Programme Exccutive and ‘Lransmission Lixceutive (working, as on L L7 o

allerwards) w.e 41 990,
NI, as you know 1 jeined AUCas Transmission Txeentive on 2101977 and worked i the
gatn capatily upto 27201901 wad gy Propgronme xecutive fiom 28801991 (o b7 100/

(upto uty voluntary sctivcinent),

Sir, though 1 was compelled to take voluntary retirement for certain reasons heyond wmy

A, control in 1997, during my service tenure in AIR 1 have opted Tor further Prasar Bharati

. Service. Tlerefore, 1 request your goodselfl to relix my pay as well as pension benefis on
- the light of gbove mentioned order and for act of which { shal! temain gratetul,

. g‘/f{

(A K Roy) ~

Retd, Programme Lixecutive

Bilpar, Lochan Bairagt Road

PG Silchar .

Dist. Cachar, Assam

PIN 788 001 ‘

- e,

Cupy to: :
1. Dircctor General, AT, Parliament Street, New Delhi 110 00
2. Dy. Dircctor Gerral, AIR (NLER), Chandmian Road, Guwahati - 2
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,fﬁﬁﬁﬁjﬁfﬁfy?&ub;ucﬁm~ﬁixation of .Pay in respect of Shri Ao ey .
"‘;" :?;I,;{;(;-‘J‘-q&:v’ ‘-;-"-'Jf‘ Vel Retd o Programme Executive (veluntary retired c.,

8
)

LSRR DI . 318t July,1997) PPO No.286383800903) in tha
Yok o :"f'{v'\ﬁ;u;.‘.' e v upgradation ef Pay Scales as en 1.1.78 in the
; * 5 U pay 'scale of B,550-800 and fiem 1.1.86 in tha

: pay'seals of R,2000~3200 &nhdifrem 1.1.96 in tha
ipayiscals. of B,7500-42000 with Tixation af

} ; 1{}25;;,,.,'iv‘??_n‘g,}pgl’:bengfits etc,' requested for by him,
;s;zxg.;#g'%«-,ggrzg\,mu;er{i&n Order No,310/173/97-n(D) dnted

f RUN]
s 4

gl

(it 25402,1099 received with Dtd, 0., 10,
il PalN0o9/5/99-8cor/976 dated 26.02.1999

e\t

vy ”'.';"k """ [

8 . Y o ‘;' oy 'bsiv "‘ ;"' E ' . . ' '
{g,ﬁraaﬁgwawﬁwrﬂhrifA.Ksty formerly Programme Executive Look volin
aifv vtary ratirsmant fram servias en the after-ngon of 31st July,1657

LR e BX ;6nd; acoordingly, his:ponnions benefits as per Vth Pay Camendianien
; Z.’y‘:'_, L‘ ool ind ‘already beon 'sattled in the year 1988 ‘againat hic FID fo,
LA TR 2865698001 05 hndssubnt tted: o~ rapresentation dated 8,5.2000

. whlch 18 selt explanatery ss forwarded herewith for neceasary
1o epproval 'of, the Director Ceneral for re~fixaticn ef puy in the

i 5 M.¢Mupgrmdatimn’pay'acalaa;mr TREX end PEX's fram 1,1.72 in Lhe
o ohmpay scalo of 15,550900 and from 1.1.86 in the pay scale of
R Jfﬁ.9ﬁ&.gpoor3299“and*ffﬂww1,1.96v1n the pay goeals of i, 7500-12000.
o !n&ﬁmJQJ unmﬁwﬂﬂ‘“ﬂccmralng»to the instruction contained tn pave - 2(
; Wi Tha upgraded seales will ba alloved not an @ovt.mmplmymmu
,Ggﬁrg?ut ag. ‘dovt,euployoes currently 4n sefrvice ¢ 9Pprasop Bharnts,
s n°onmtinguchpmmqtipn.ar India), As and when the euployons,
e prasently workingin' A1) Yndia' Radio and Dobrdarshan are naked
bl to exersise-thelr option, those employess who de nst opt Ter
\ A Prasar'Bharati®will revert as Gevernment servants srd will no .
, ik longer'to be entitled te above scales, They will clso have te

S e deretund all benofits availled of by them no a'result of the pront
ook of higher acalen’ of ‘pamy, They will be liable to recovery of al
R . 4}'suchvpb‘enoflts.ﬂ1.«':t“ v.}‘.",‘x“': ey, A F .
v e AR pag- para*« 4, tha-benefit of the uperaded pay
i, pe BCales will be avallable to existing incumbents snly.

I',g"‘ ql .1 ."r. " , v l.‘ .

ol Vg Lo i ‘L’."": ‘T ¥ . ,

;éﬁﬂﬁhu o) “t,A?Ig‘thisxconneotion it 43 requested. that the mntter
L ekt mamy kindly, be taken' up with the Directorate level for congside-
¢Wj‘~;;?ﬁ?{rﬂtionﬂraf?rawflxati@n of pay in the upgradation paw senlas

Tt U
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o

#i\E O, ~The Dy,Director.General(NE), ATR,Chandmard . Guwahatd . 3,
2,7 Shrit A, 'Ki Roy, Retd, Programme Executive, Bilpar,Lochan
\/ Bairagl Road, P.0.Silchar ~ 788001, A ()ott)er )
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Annexure = E,.

No. 310/173/97-B(D) B} |

GOVERWMENT OF INDIA | R 1
MINISTRY OF INFORMATION AND BROADCASTING | 1 ;ﬂ/
| SHASTRI BHAWAN 'A' WING - | BN

SUBJECT :

W

hdia Radio and Doordarshan (particularly subordinate

NEW DELHI = 110° 001, | | MA/
, ' S I

Dateds 25-02-1999

UPGRADATICN OF PAY SCALES OF CERTAIN CATEGURIES
OF EMPLOYEES WORKING I PRASAR BHARATI’
*EEw

The employees belonging to cértaih cadres in

elgineering'and programme cadres) had been agétating for - i

giant of higher scales of pay than those recommended by

the Vth Central Pay Commission and accepted vide Government

6f India Resolution of 30th September, 1997. The matter

has been carefully considered by the Government,énd'it has

been decided to further upgrade the scales of pay of the

categories of employees of All India Radio and Doordarshan,

of Prasar Bharati (Broadcasting Corporation of India) as

indicated against each category in Annegure - 1.

The grant of revised pay scales as mentioned

in para 1 above will be subject to the fqllowing'conditions:

o

The upgraded scales will be allowed not as
Govt. employees per se but as Government
employeés currently in service of Prasar Bharati

A ——

) \/\/\'—‘ .
(Bfoadcasting Cofporation of India). As and when

the employees, presently working in All India
Radio and Doordarshan are asked to exercise

their optioh, those employees who do not opt

p/2oooo-oo

e S, R o . -



(ii)

(iii)

~Upgraded pay scales would be effective from 1. 1 19961*

-but payment of salary to employees as per upgxaded

‘and every employee conceied before availing

— A —

-2~

for Prasar Bharati will revert as Govemment
servants and Will no longer be entitled to
above scales. They wiii also have to refund all
benefi ts avéiled of by them as a result of the
grant ofvhigher scales of pay. They Will be | i
liable to rgéoveiyvof'all such benefits. An
undertaking, in the proforma given at AnnékUre

- Il to this effect has to be submitted by eeach

the beneflt of upgraded scales of pays. This is

in accordance with their agreement with the

R

Govemment to avagil these upgzaded scales on thls

.condltlon only,

‘l“‘-‘-———-—_—_‘ =

scales of pay will be made with effect from lst -

S psng

March, 1999,

D U ST i SS——

The employees concemed Will be entitled to arrears

with effect from lst January, 1996 and these arrears

will be paid in instalments, The‘first instalment of

'

arrears pertalnlng to the period fromlﬁovember, 1997

Till February, 1999 will be pald by April, 1999, The ,

'second 1nstalment pertaining tc remainder of the

arrears (i.e, arrea;s_from 1-1-1996 to Cctober, 1997)

‘will be paid by April, 2000. The payment of arrears

‘shall be made after adjustment of the ‘amount already

Paid to the categories of Technicians, Senior Techni-
cians, Enginéering‘%ssistaﬁts‘and Senior Engineering
Assistarits on the basisfof‘this,Ministry's‘Office

Memorandum No. 310/173/97-B(D) dated 5-12-1997.

_P/3....... -
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(///In addition the pay of those employees of All

~ India Radio and Doordarshan who had been wo rking

r—

as Transmission Executives as on 1-1-1978 or

af texwards wouldfbe nationally fixed in the pay

scale of Rs. 550-900 with effect from 1-1-1978 .

\ and in the pay scale of Rs. 2000-3200 with effect
___—_______.,-————-—-""‘”'—"—’ e

from 1.1.1986 before fixing their pay in the

upgtaded pay scalefas on 1-1~199€n1§ut»as per

their agreement with the Government, this wi;lA

not entitle them to any payment of ariears for

the period'priorvto 1e 1+ 1996 and will be,limitéﬁx

to fixation of their current bay aé on 1.1.1996.»‘:}

,3' -~ The pay fixation in the upgraded scales Qf pay
shall be done as provided in CCS(RP) Rules, 1997.

4, The beriefit of the upgraded pay scales will be
:available to existing incumbents only and those new cadres
recruits who join after issuance of these orders will not be

ﬁnfitled}te—%heee—scales; but will be goﬁerned by pay sca;es

recommended by the Vth Pay Commission. However, all promotions

of existing incumbents shall be made in upgraded scales only.

5. Further Prasar Bharati (DGsAIR and DG:DD) are also

&
requested to idéhtify"the posts in the grades of Helper, Diesel

Engine Driver. Diesel Technicians and Mast Techniéians, zone |
wise, for placing them in the upgraded scales of pay in order
of seniority as per the percentage of posts shown against each
category in Annexure.- I. The number of posts in higher scales

of pay shall be with reference to the sanctioned strength

indicated in Annexure - I against each post.

P/4.O...'..



6. This issues with approval of Integrated FlnanceA

Wing vide their Ueos No. 245/99/Fin. I dated 23-2.1999.

$d/-
( PRAVIN SHIV/STAsA )
DL.ECTOR (OP)
| Tele 3 3584947
COPY TOg .
1. CEP, Prasar Bharati, Newdelhi. |
2. Prasar Bharati (DG:AIR - $hri H.M. Joshi, E-in-C)
3, Prasar Bharati (DG DD - Shri B.K De, E- 1ﬂ-C)

4, Chief Contréller of Accounts ) They are requested to -

Min, of ILE ensure that salary in

. ~ the upgrade pay scale
5., P&AO(IRLA), Min, of IEB ) in respect of any

, ACCK Bldg.. N, Delhi, employee is not crawn

‘ unless .an undertaking

6, All P&AOs, . AIR/DD, ‘ in the proforma given
- : _ . ‘ at Annexure - II is

) received alongwith the

-pay fixation order.

7. Shri Bachchu Singh Meena, President, AnTec |

8, S8hri K.K. Choudhuzry, Gen. Secy., ADTEA.

9. Shri S.P. Singh, Gen. Secy., PSA. : .

10 All Stations/Kendras of AIR, DD. - Through DG'AIR/Du:DD

11, Shri.Yogendra Pal, Dirx(£), AIR.

12, Shri V. K Aggarmwal, Dir (E), DL.

13, Spale copies (10)

sd| -
( SUMA. CHATTERJEE )
- SECTICGN COFFICzR -~
TELE ¢ 33w969%
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Unien of India & Ors.
- AN

IN THE NATTER OF s:

Written statement subnitted by the

Respendents.

The Respendents beg te subrit Preliminary Subiissiens

which may be treated as & part eof the written statenent.

PRELIMINARY SUBMISSICNS.

The Engineering Assistants ef the Erstwhile, All India
Fadie and Decrderskan under the Ministry ef infermatien and
Broadcasting, Cevernment ef Indias,had been agitating fer
revisien ef thkeir scales of pay seeking parity with tke scale
of pay of Sound Recerdists ef Fils Divisien ( a different
Organisation) of tke Ministry ef Infoermatien & Hreadcasting "
They had appreached ﬁricus ferun including Ceurts/
Tribunals. The Madras Bench ef the Central Administrative L

Pribunal in O.h. Ne.65l4/89 by an erder dated 29.6.90
directed tke Unien ef India that the pay ef Engineering

2

A ssitents ef All India Radie and Dea darskan be revised
te the Scale of pay of ke 550=900 W.8.f.1.1.78 and of
BS.2000=3200 Weeefe 1e1.86 « e matter went up te the

VPR

contdeoe oP/2 ‘_d_
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- 2 -
Henible Supreme Ceurt whick by its judgment dated 25.11.9k
uphéld the erder of the Centrel Administrative Tribunal, Mdras
Benche Accordingly the Ministry ef lnformtién and BHressicasting

issued necesssry sanction en 15.5.95 revising thke scale of

pay of the pest ef Engineering Assistant as under :-

(1) WeB. S, 1178 ) Rso 550 - 900
(2) WeBefs 141486 R+ 2000= 3200 .

The Officers whe eitimer held er were kolding the Fest,ef -
Engineering Assistents were entitled te the benefit of arrears

of pay as a result ef this revisien and refixatien with

effect frerm the dates mentiened abeve. A cepy of the sanctien

dated 15tk My 1995 has been annexed with the applicatien

as Annexure - tAt

2., One Sari Visknu Prased Sinka and mother, Trensmissien
Executives, filed ak O.h. Ne=307/95 in the Central Adminks-
trative Tribunal, Patna Bench,Patna seeking parity ef the'
scales of pay of Transmissien Executives witk that ef .the
Enginmering Assistants. The O.A. was iisnis‘seld by thev
Hontble Central Administrative Tribunal ageinst weick
Shri Sinke and anether filed a petitaii:i F:i Special leave
of Appecl besring Ne-L4663/96 in thke Heléing Supreme Ceurt
of India, whick made tie fellowing ord.j on 1 L}. 3e96 48

‘"We de net find any infirmity in the directien given by the
Central 'Administn\gtivo Tribunal in the impugned judgment. 1t
1s kovever,directed that in the event of the Vih pay .- .
Cermissien finding that the pests of Iransmissien Ikoc’utliﬁ

Reld by the petitieners are equivalent te the pest eof

_Engineering Assistant, The Central Gevernment may censider

giving the benefit of revisien of pay- scales te the
petitioneré with restrespective effect as claiwed by then',

~

contdeees ¥/ 3¢ /
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3« In the meanwkile theVth pay Osmmissien submitted its
repert and necessary Raselutieh was issued en 30th September
1997. Hevever, empleyees belenging te certain cadres in the
All India Redie and Deerdarsihen ( Paeticularly suberéinate |
ﬁxgineering snd pregramme cadres) were agitating fer grant ef
higher scales ef. pay than these recemmended by the vth pay
Cormmissien. Tme Respandents helé a series ef discussiens witk
the re_presseritatives of varieus +Associa:mns representing

these cetageries of staff.

Le In tke meanvkile , the Frosar Beersti (dreadcasting Cirpora
tien ef India) Act,1990 was breught inte ferce with effect frem

15'9' 97 and a Cerperstien knewn as Prassr liarati
Broadcasﬂting Oerperatien ef India) was establisked with effect
frem 23.11.97. Sectien 12 ef the said fct prevides fer the
functiens and pewers of the seid Cerpsratien and lists eut
its © . . ebjectives. ‘mésé are mere or less the

Ay

same functiens whick were being discharged by the erstwiile
411 India FRadie and Deerdarsizm,

5. . A4S a result ef tke discussiens with the varisus

Associatiens_ referred te in para 3 abeve, the Ministry ef

1nforutien & Breadcasting issued erders en 25.2.99 upgreding

the Scale of pay ef , certain categeries of All India

Radie and Deerderskan ef Pragar Hearati(Breadcastirg

OO—FI-J;ration of India) and net ef tke Mnistry ef Inforutibn

& R‘oaicasting, Goiornnent of India. A cepy eof the erder
do.t:ed 2542, 99 is annexed as R-1. The upgraded scales of pay

have been made applicable enly te the enp.Leyees in service

of Frasar bharati and net te tke expleysew of tke Gevt.ef

India, subaect te the canditien that the fermer exencisé

.pti.ns in the prescribed form:.i service in the Prasat

ﬁntd...P/’-l-
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Bagrati Corperation., Secendly, tke payment ef salary %-fl L
tke sald empleoyees in tke upgraded svales ef pay is te

p® Eade with effect from the 1st Mrchi99. They are hevever,
entitled te arrears with effect frem Ist Januaryt1996.

) @ It was decided that pay of all ﬁ‘ansi:ﬁ.ssion Executives

L

/

i —

who had been werlc:mg in the erstmlle. All India Redie &

Doordarsha.n as en 1.1.78 or afterwvards weuld be placed

&y e

natienally in the scale of pay eLpay of ‘us. 0O = 900 with

effect frem 1.1.78 and in the scale of pay ef k. 2000-3200

witk effect frcm 1e1+85 witheut payment ef any arrears
0 1. 1-96

Lo A’
7 It may'\added that the Govt. of India initially erdered -

the upgradation of the scale of pay of certain categeried of
the ermpleyess of Frasar IMrati wiko were in service en

25.2.99,but later on these erders were mde applicable te the
expleyees who left service ef All India Radie and Deerdsrshan

by retirerment,” redisgnatien eté,iuririgg the peried frem 23¢11.97

(date on whick Prasar Bharati Corp#ration was eztablished)

o

te 25.2.99, aé they - . were actually serving frasar sharati

Osrperation and not the Govt. ef India. A cepy ‘ef erder

dated 14.3.2001 is annexed herete ag Annexure = R~ 2 , ¥

8. Since I—A.K.Roy Rad veluntarily sought retirement with |

effect fromamely befere the Praser Sharati Cerporaliom
= -

was establisked, and since the erders fer upgradatien ef

. bay are applicable enly fer those vwho have epted te < be

the empleyeeg of Prasar Bharsti, the case of Shris.K.Rey is
net coevered by thke orders dated 25.2.99 an€ 14.3.01,referreé

te abeve, as ke had retired prier te 23.11.97 and he had never
opted for service iy rrasar Bharati.
9. - It may alse be pointed out that the lssue ar dispute had
already been considered by the Hontble Centrgl Administrative
Tribunal, Principal Bench, New Delhi, in their srder dtd.
21/23.3.01, in OA No- 2579/99-

\ Contde.«o ¥/5
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Tee Hontble rrincipal iench faundgmrit in the plea put

fervard by the applicant in the said OA No- °; 5, 2579/99
whick is on the same lines as of the applicant in the ‘

| vpresent 0+,A.NOC= 12/2002, A copy of the order dtd.21/23.3.01

is annexed here te as annexure R - 3

-

PARAWLSE COMMENTS.

1.  That with regard to para - 1 ef 0.A., the respendets

beg to state that the comtents of this para are denied.

it is steted that the case eof the:applicant is not cavéred
under Ministry of Infermatisn and Beradcasting };;'/:t-é% atd.
25-2=-99(A copy ef which is'availahle at Anme xure - EL1) with
the Mnistry of Infermation & Broadeasting coszmpioation Ovela
dtds 14.3.01 ( A copy of which is annexed at R-2) because the
applicant did not actually serve in Prasar Bherati Corpnnalio- .

2. That with regard to para~ 2,3 & Le1 of Osd., the

respendents beg to offer ne comments.

3. Twat with regard to para - 4.2 of O.A., the respendents
beg to state that though the .  scales of pay ef

Transmission SXecutive and Enginmeering Assistants were the
same, the Recruitment Rules . for the twe pests are quite
different. A copy eacgbzzﬂthe Recruitment Rules for the pest ef
Iransnmissian EmécutiveAEngineering Assistant 1§ Annexed as

Annexure fLéL and Annexure - R-5 respectively, from which it

. g}ua be ebserved that not enly the methed of recruitment byt th

age limit,ediicatisnal and eother quelifications required for the
two posts are quite different. Npreover the nature of the job

of the  twe pests are alseo different. A copy each of the

jod centents of thestwhk pests are Annexed &s Annexure - 6'

8 g e T

Contd.... /6
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Lo That with regard te paras = L.3yhelt & L4e5 & Leb of

0.4., the respondents beg te offer ne conmments.

-~

5e Thaf with regard te para - 4.7 of O.A. the ;espendents
beg to state that the applicant be put te ‘strict preof., It is
dénied that the applicant exercised any eptien for workihg
in Presar Baarati, In fact tie Prasar Baarati (Brosdessting
Corpn. of Indie) was not even barn en 31.7.97 when the
applicant retired, because the Praser Hharati (8roadcasting
Cérpn. of Indir) Act,1990 came inte ferce snly on 15.11.97
and the Cefporatien was extablished with effect 23.11.97.
Thus there was ne , . . quéstien ef giving any eptien fbr
werking in Prasar Bherati prisr to 231197, ‘

6. That with regard te para - L.§ ef O.A., the respendents
Peg to state thet as submitted against 4.2 above, the posts
of Transmissien Executive And Engineering Assistants are not
equivalent in terms eof Eecruitaené Rules,nature of duties,
qualificatien etc.required feor recruitrent,even though

they carried the same scale of pay. Attentien in t‘his'

cannectlon is invited te para 2(iv) ef snnexure - Ek1

" in vhich the pay fer those erpleyees who were working as

Transmissien Executive as on 1.1. 7§’Qr aftervards was te

be notlanally fized in the scale of pay ef k. 550-900 with
effect from 1.1.78 and in the scale of pay k. 2000~-3200 with
effect fron 1.1.36. The} were however, not entitled to

&ny pagment ef arrears. As per para - 2(ii) ef Annexure - R-1
the upgraded pay scale is effective frem 1.1.96 but payrent
of Szlary in the upgraded scale of pay is to be made with
effect from 1.3.99 enly. Since the applicant retired on
31797 1i.e. before the Frasar Bharati Ebrporatiam was

(bntd....P/?



~ coming inte ‘Y of Prasar bharati Oarpoh_am :

N

was established on 23 11.97 the applicant is not entitled

to take any advantage of - Minexure - R-1., Had ke retired on

or after 23.11.97, he would have been covered under the terms -

of the Ainexure - at B-1 and entitled to the benefbts
thercef. -~Thus the erder at Annexure -R-1 is net attracted
fer increasing the ternminal benefits of the applicant,
7 That with regard te para - 4.9 ef 0.4, the respondents

beg to oifer ne comments as the same is matter ef recerd.

L]

8° That with regard to para - 4.10 ef 0.4, the respondents
beg to state that the Higher pay sceale has been granted to
certsin categories of employees inélué.-ing Pregranne
Executive as employees of Prasar Hharati and net employeed
of the Govt. of Indié. The applicant was never an emplayee..
of Prnéa‘r Bherati whnﬁg.nw;;rvice. This aspect #f ths
matter was already been considered and decided by the

Central Administrative Tribunal Pringipsl Bench,.New Delhi

in 0.47 2579/99 by their erder dated 21/23 3/2001.

.

The Hantble Principel Bench has neot found any nerit':
in the plea feor the applicant in that 0.A. wh'o) like the
present applicant )retired from Gevt,service on 31.1.97
i.e. prier te the coming into existance ef the Prasar
Blaarati on 23.11.97.

9. That with regard te parL; 5.1 of 0.A., the respendents

beg t® state that the facts was already been stated absve in

para - le2e
' \
10.. That witk regerd te pars 5.2 of‘ 0.4., the respondents

beg to state thet it is denied that the applicant is
entitled te ghy relief as he had retired prior te the

il
.

i TR . 1 ™SO



-8.9

11e That with regard to para - 5,3 of 0.4., the

respongents beg te effer no cemhents.

k|

12, That witk regard te para.- 5.4 of O.A., the

respondents beg to state that it is denied that elrewlar dvdlu
coaned by, Meiioky 7 10 R

dtd. 25.2.9%119 arbitrary because it covers the erployees

of Prasar Haarati enly snd net te the Govt. of Indig. It

-~ may be pointed eut thet Prasar Bharati is a Corporste Bedy

having berpeﬁtual successisn and cerrwn seal with power to
acquire,helﬂ}dispose of preperty beth moveable and immoveable

and te contmatt and te sue and be sued.

13, That with regard to para - 5.5 and 5.6 f O.A., the
respendents beg te state that the upgraded pay scales te the
qertaid'categeries »f employéés including Progrerme

Exd@cutives have been granted subject to the undertaking
submitted by the.%ﬁg existing empleayees only as per:izreemént
between the Gove€e and the representatiwes ef the
b@ncerned agsociatiens including FPregmamne Staff Assaciatipn
representing/Pregramme Executives. The benefits of upgraded
scale were extended to those erployeas alee® who left‘ser#ice

- ef All India Radie and Doordarskan by retirement,regignation 'J
etc. between the peried frem 23+11.97 (i.e.after establishadnt
of. Prasar tharati Carpn) te 25.2.99( the dzte of Annexure :

at R-1) beéause‘they khave actuzlly served in Prasar Hharati..
The applicant teok veluntary retirement with effect from 1.8.97?f
(FN) and therefere he is net entitled fer the benefits of the ‘.
upgraded pay scales as he did not serve under tke Prasar
therati.

contde... F/9
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1, That with regard to para - 5.7 ef 0.4., the
respondents beg té state that the adplegations are denied.
In view of the submissions in the abeve paras tke actisn
of the respendents &s as per ingtructions eof tae Govt. of

Indis,

15. That with regard to'para = 6 & 7 ef O.A., the

respondents beg to offer no comments.

16+ That with regard to pare - 8.1 to 8.5 eof O.4.,

-the respondents beg to state that In view of the submissions

made in abave paragrgphS‘the.appliéant is not entitled to any

relief as prayed for. The OA being deveid :Q;merit degerves

~ disrissal with cests.

17+ That with regard te para - 9,40 12 of 0O.A., the

respondents beg to offer ne commentse.

&
FERIFICATIO Nuetowazs
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VERIFICAIION

I, Shri W. Tompluiow  presently
working as  talion Wunectos besduly sutherised

and competent te sign this verificatisn, de'hereby selemnly

affirm and declare that the statements made in th4.” para

4,5: ¢, %i 1012 a.§ 17 are tree te my knowledge and
belief, these made in para /| A=Y 3 '
beiné natter of recerds, é.re true te ny inforrmtion derived
thesefrem and the rest are my humble subrissisn befere

the Hontble Iribunal, I have not suppressed any material

facts.

Mnd I sign this verificatisn on this 3o th day

of \TU/%* ‘ 1t 2002,

L\ \j

Declarant. -

O P

Buven Bi<ctos
i, e
Afl 10 Radio, Guwakat,
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L e LN (1)) Confirmation i In the grade wijj
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e viinsithe quota reserved for direct
T.e TeCruitment ang departmenty)
fread ,‘promo(ion
" (V) Each or the Union Terrtitorics
« . of Delpi, Goa and Andnmnn
R , and NICOde‘ lsland;wwgl bc
' ’f‘_m e -, ‘,,,,lrc.ztcd 45 a State fdn“ﬁi‘p
it e ol : b Pose of these rchs' hxl
st . m. followmg Union 'Y ’)‘
f'n A y «, shall be.treateq m }*‘bi‘ lhc
T State shown ngmnst cach
'lln purpose of (hege Rule' "
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. S. . Name of the State 14 'Mnch
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! s ipeni, —m. cations -prescribed for direct
i . adrecruitment will apply in case of _ o
pelatis v . D
%i ,,t‘,,appomtment by promotnon/ ’ . S, .
1 o W stransfer i 0T ‘ ‘ ' : .
' ot 12 Grades/sources” from  which By Promotion on seniority-cum-fit- .
. A pmnm(mn/tr'msfcl are to be ness basis (15%) from amongst. *
: Ol " . ,,mudc Tt Senior Librariangincluding those
! o ‘:.‘. 'T,, G bt ' of the DG, AIR, New Delhi with -
. i Nad [ . I . N
! L tx’ . -i‘.. AR threk years servigd insthe grade, .
. I Lo AP Cye ' R 4
o e s "’,’ '., «" cpte . [ailing which from amdHgst Pro- | " 1.
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i . Loy
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[N h S .
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e o e e ;‘1“,,,",,_, . . lime of lcdudl Financial Intc~
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[t [ ! e ! ‘ ?l"d(pg . n“p ;‘ .
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bdl 14, M.lhnr.lshm."M“’h el ety g Bombay, 'y, e
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8. Orissa SR HAt2 4 vn h'* Py A
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.‘(a) Head of (fy¢ .Sla(uul responsible for makmg recruifs (."hairmnn £
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J(b) Seniormogt S(d(mq Diteetor omcr lhnn (I) .lbmc Munbcr %
 posted Within the Suucor aren wmprmng the recryjp. . ¢ , ' '3
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00 Recruitment Ruldes Jor Various Posts in A IR

nt(Central) or Member
the State equivalent 1o the other member, i.c. Group ‘A’
Officer o
(j)G: AIR Memo No. 3/51/76-S1 dated 16.7.76) ) ’ e
2, ’l’l}e “Staff. Artists™ inter-alia belonging to Group ‘C' Grade i.g. Asstt,
Editor (Tribal Dialccts), Asstt, Editor (Scripts), Asstt, Editorﬂ(Gram/
l{_ijmc/Educationn]' Broadcast, Family Wellare) and Seri
the pay scale of Rs, $50-900 und Production Asstt, and
in'the pay scale of Rs. 425-250, who has opted for Govt, Servant status,

"hq'yc alrcady been made Gowt. Scrv.'mts, The above categorics of Staff

Aylists Posts have heen ¢quated with that of Transmission Executive

anyl made all cligible for promotion to the grade of PEX v ,

of J&B Notification No: 45011/83/82-11 pla)ydated 23, i

vide DG: AIR communication No: 5/3/85-SV11 dated 10.5.1985,

It has been decided that he vacancics in (he above cadres, will
hcnc{_:(or'm be filled in accordance with (he Recruiiment Rules . of
TREX. Conscquently, the Recrvitment Ruleg for the above categories of
slaff.‘f@yill become redundant, and wilf not henceforth be operalive,

Wigh the equation of these categories of Stz Il Artists with that of TREX,
these posts will become inter-chingeable. iy other words these categorics
of Staff Artists and TREX can be asked 10 perform any of the functions of
these-“posts, depending upon the suitability and capability of cach
indi\'ig}t:ui. The Head of Station of AIR/ 12D will be ¢mpowered to deploy
these persons on (he jobs of the-above categorics of posts, as per the
requiréments of the stations,

Hcg’i;:cf()rth, any post falling vacan(in theabove cadre wil) automatically
be cmi;‘crtcd into the grade of TREX and filled up accordingly, will be in
the pay scale of R, 425-750/~ (now revised to 1400-2600), -

Floor Managers

(DG: AIR O.M, No, HI1i8S-S-VII duted |

ot

2.8.1985)
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Moymeng
LExchange i nsked b cuhymiy the nnnes,
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8. Educationyy and other qualif;. Essential
<':ations‘rcquirc_;§ lor direet re. Three yenps Diploma i Radio/
reeruits 0 A 'l'clccommuniculion/ Elccm'cal/_
Elcclronics/'l?!cctrical Commu-
. PR Rication Enginccring recognised
‘ ‘i by the Govt, of India
ta or
o, e Degree wigy Physics as one of the
e, subjects fron 4 fecognished upj.
oo oo versity
. i ' or 7
; a Degree i Llectrica) Enginecring it
. “ from a recognised University or 4
, ¢quivalepy degree B
- or 4
; s Diploma i Soungd chording,zmd f
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L. Jj S AR
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Reervitmeny Riles for Various Ve & AR Hs "' 3;’? ‘\ y
. . : . | ditdolt ‘\-,::,
. h SCHEDULYE 4 l '*‘ff '-'“’5"‘}:-‘-
' "' JHE |
. R X QAINY
[ SNo. o | . i ) ¢
2 Name of thy pogt et Enginccn’ng Assistang B # %"
3. No. of postg- - i 1 2088 (1986) (subject 1o Vifintion i ?.‘f"i
b - dependent o Workload); ;«'{1.,:.;"3 LQ'
4, Classificatiq” Lo General Cenqry) Service, Group-/c* 3
oW o non-gazetted, non-ministeria] "
5. Scule of pay - ' Rs. 425-[5-5()0-1213-[5-560~20-640-
' o EB-20-700-25.750 (now revised (o
: Rs. 1400—40-1600-50-2300—133-
. f-' 60-2600)  \. Ay ;
6. Whether selegtion pas op hon- - Non-sclection ,
selection posy e S i
7. Age limit for-gircc( recruitmeny 1825 years (relaxable up to the age ;
LR L AR . oF 35 years for Government ser.
. - m ¢ Yants in accordange with the ins-
; e ' tructions jssyed by the Central
' e Government frop time to time i
this regard) - o
A Note 1: The erugi) date for determining the. !
e uge limit shafl pe the closing datc for receipt
tis of applications from candidates in Indin
(other thap those in Andaman pnd Nicobar
Islands and La kshadweep)
. < Now 2: 1y the ease of recruitiment made
— through the Iim
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Recruitment Rulps Sor Various Posts in AIR
et

e
SN pntd

S 9 ' UL, _'.- ;’,‘ ¢
G

1B {]

the TFilm and 'l‘V'ffiglslitulc'()f

India, Pune g
Desirable ! i
Knowledge of Wirelessiéq‘Radio

Engincering P
No

1
Oy
Two years

.80 percent by direct recruitment, 10

per cent by promotion on senjo-
rity-cum-fitness, 10 percent
through limited departmental
competitive examination

Promotion

Senior Technicians in All India
Radio/Doordarshan with 5 years®
service in the grade or jn a higher
grade, rendered after appoint-

ment to the grade on a'regular
basis

Limited Departmental Competitive

. Examination

Senior Technicians in All India
Radio/ Doordarshan with 5 years'
service 'in the grade rendered
after appointment thereto on a
regular basis or, with § ycars’
total service in the grades of
Teehnician and Senjor Techni-

cian rendered after appointment
to these grades on a regular basis, -

or, Mast Technicians/ Diesel
Technicians with 8 years' service
rendered  in the grade  after

appointment thereto on aregular

basis

(substituted vide Min notification No. 310/
10182-B(D dated 11.3.87)

Group‘C Departmental Promotion
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18 Recruitment Rules for Various Posts in AIR I
: SCHEDULE 5
i L
'S No. P 5 i
2. Name of the post - Senior Technician g
3.7 Classification, Character and  Gencral Central Services Group‘(“ R
v and status of thie post non-gazetted, non-ministerind I
4, Scalc of puy of mc pou CR&, 3H0-12-500-12B-15- S(,p (now re- i}’:‘_
R I F R vised to Rs. 1320- 3b_1560-hn- S
T o -\.’f.; ' 40-2040) g e |
Method of recruitment’ and "5,‘,
_pereentuge of vacancies to be g;'.:'.
filled up by v =0 7, 3!
5 Direct récruitment Not applicable i
6. Proinotion on selection Not applicable X
6. Promotion «on. seniority/fit-  100% by promotion f.ulmgwhxchby f;
... ness/transfer transfer
‘ o The pnomohon/lmmfcr , Al
adhered to on zonal'ba 2 U
ded that transfer Imm ,,qnc zone -
to- another will be]lriérmlssxblc v
O only on thc wnttcn rcq iest of the :
: L ' !
‘ 1 b .
‘ consent in writing tliut hct'h'ns no o
. : L objection to bcmg f(éé.tcd as Y
o Wt Junior to all the Senior Techni- i f
‘ _ " cians already in the zone on the '
R " date of his joining the.ncw zone
8. Age limit for dircct recruitment  Not applicable
9. Educational and other qualifi- * Not applicable "
" catiops rcqmrcd for dxrcct re- , . 3 ,
* 7 cruitment Phee . ,
10. Period of probation if any Two years e \
I, Whether age and cducational  Not applicable ":" v
qualifications for direct recruit- ‘
.ment will . apply in case of o
" recruitment | by promotion/ b o
transfer. . ¥
12. In case of promonon/transfer, Promotion i - N
" grades/sources - from  which  Technicians wuh3years cxpcncnce 3
promotion/transfer is to be in the grade ‘
made Transfer - ‘
‘ Persons working in similar and J
equivalent grade from other zone -
13, U DPC exists, what is its com- (1) Director (Engi- Chairman '
position neering) dealing i
j -
4
l
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‘ Recrultment Rulgs for Various Poss in AIR . 3
y ' S [l o
’ Committee exists what is its Committee consistirg ¢ X
! composition ** ... L. Director (Engineer-:; Cliats
by : e
| “

. ;-,'[' ing) dealing with .-

\ ' ~' o7 Administration -i;;-i;“"._ _ ot
L S ' 2 An Engineering . = & Member
[ B o ... -Officer of the level I

3 . : S i of Deputy Director 3‘

Sy j"(Enginccriqg)'from;’}*"

ot
, ', Al India Rhdioy 't: |}
Tl ey %+ Doordarshan e
. Sytat R T B PRANS TR A Job, LR
: R e dealing with * B
! : ‘! 'y N '-'J?.w, )
D : sadministration ' s vy

. . 3 A Group*A' " i Metypieg
o . , ':;;».1(,",\‘:.?-!' :
s \ Engincering Officer S
' ' of another Depart-
ment having,
- requisite technical
N background
ot applicable

14, Circumstancc:g in which UPSC N
~is-to be conyplted- in making

"t""i(fv [?.
Authority: Notifigd vide Ministry of 1&B Notification No. 310‘/;.1;(3/82-
_ . : B(D) slated 18.8.86 and modified vide their notificatipn No.
. S 310/1()]82-8([)) dated 11.3,1987 circulatec

Lvide DG, AIR OM
, No. 16/ 18/85-SIV(A) dated 22.5.87/3.6.8

v

7. . i'aa”, N g
’ b N
o Lxtract of supplergentary Instructions tssued by DG, AIR At ';.
g I The selection Committee for rectuitment of Engincering Assisiant in bR
All India Radig/Doordarshap will comprise the following: \!"1
(i) Chief Engineer of Zonal Office - Chairman: :\g
(if) Station Disgctor of the Local station of AIR or Addl. Member A
SD if nomjnated by the Sp . ﬂ
(iii) Professor of Physics, Elcctranics or Electrica Tele- Member o
communicyiion Engineering ‘Erc. in a Univcrsity_dr : ’
LLT./Madgas Institute of Technology - ' ' ;
.(iv) A senior Teghnical officer not lower in rank than Djy;- Membar 4
" sional Engiyeér orequivalent, from either P&T Depart. : i
ment, or Cjvil ‘Aviation (Communications ing) or "
overseas Cammunication Service ' : ;
(DG, AIR Memo. No. §; 14/ 76.51y dated 25/27.7.1977) i
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Recruitment Ryles for Various Posts in ATR

1

with Adminis-
tration LLAY
' "~ (2) An Enginccringz}ﬁl(
C Officer of the level
. . of Dy. Director
St :  (Engp.) from All
oo S : India Radio/
i ‘ SRR : ‘ Doordarshan ' o
Ig' S , dealing with
l ' S

administration :
(3) An officer of . Mcember
- another Depart-
| ' - :

ment ofappropriate
level having
1equisite
: compcetence
Authority: Nojified vide Ministr

b y of 1&B Notification No., 16/20/69-
b - B(D) dated 30.3.1970, -
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1) Maintains close linison and gqog;}f\'@eprking. relationship with "the officers of the State Health
Department and voluntary orgthé'a_t'gpp in the field of Health Family Welfare and Child care. '
¢) Planning and coordination, PW‘ Fm‘;_)mc Administration and Programme production of family
welfare programmes and.othc;}fﬁ?ﬁi_’{g‘mgncrs. ,: :
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The Programme Cadre in AIR:gtarts ﬁ,{;pm;thc post of Transmission Executive. The dutics of th

Transmission Excoutives are I wltifarions in nature. These are broadly indicated below:—=-. . *.

. ‘ Lo o ,',"t',‘g,-!';‘jl4:,-.}{“';;‘{{;('\?'.:-;tlli";:»‘)" TR R po . }

1. The Transmission Executive i8 placgd incharge of the Station's (ransmissions and he fu nctions asthe
. Duty Officer. He coordinatcg{:bc;wgf;_g:n the pcrform'mg artists/ talkers, the programme prcscmation
“stalf and the Engincers He 8 rt;ai)onsiblc for collection and issue of all the progra mme material and
their broadcast according to the p:@jgrammc cue sheet. Outaide office hours he is also placed incharge

of duty vehicles and funct‘;pgi z‘s;s gpntact officer assisting the Station Dircctor.
‘ al R ";. 5 U . ‘

2. The Transmission Excculive"_is'rcsqunsiblq for carefully watching the yarious itcms of programmes
* broadcast and preparing the Daily Report in form AIR-P-29. Any deviations from the $cheduled
" programmes arc noted in the form cach day and a consolidated report for 2 month sent to the

+ Director General, All Indja Radip, by the 15t week of next month. ,

3. The Transmission Eiccut; ¢ should cvaluate progra‘mmcs at All India Radio Stat'\ohs /0§ﬁccs~and -

© enter theis assessment in't‘h'gjrggg(émn “Remarks for Card Index” of the Daily Report for the day's
* broadgast. The asscssmcmz;'émg}d be discussed in the next programme meeting and modificd or

revised in the light of com}j\;ctigs*of Senior Programme Officers concerned etc. in the meeting. .

Thercafter the final asscssme

: flgsm

‘-ghopld be entercd in the Card Index(AIR-P-34). j

. 4,- Those Transmission Executiv gwho are on duty in the morning shift should attend the programme

" meeting to be heldon that daf:,-,‘l}hcsc'frgrismission Executives will later apprise their colleagues, that

- is, other Transmission Excgufif{)ps. of the discussion held and decisions taken in the mecting, which
concern them. Ay - ' :
L 71% RN : “ .

5. Dectailed entrics should alsg'ibhe made in the Studio Log Book(AIR-P-30) by the ‘Transmission
Executives. Great care shothe e taken for making entrics in this book as it is the main initial record
for making payments 10 alrtwfs,l talkers, gramophone record companics €tc. Every entry in theLog
Book should be initialled iy fhe Transmission Executives in Column 10. While making entries of
Broadcast of tapes he should glso indicate when possible the date of recording and payment position
in the Studio Log Book,s’q?ﬁ_};})‘fﬁq, the Accountant could complete the entrics in the separate Pay Order
Book(for Prc-rccord;d prjq‘gx\ﬁx‘nmcs) and cnsure that all such programmes are broadcast.

. - - ,!"-., St e o
Do Note: qne st of Log ﬁod%}ih)éu\d be maintained for Mondays, Wednesdays, and Fridays and another for the
remaining days oflhewu.k.‘ c Atlilo:n; wh‘ich do p\ot oriainalg‘progmmmu may mainiain only oncStudio Log Book.

i

#

ol d

N

) j,if’;'l"it | - .
' (Aumoril;:- DG AIR Memo. p{g)’. 5(1V)[ll!68-lU dated 18.10.68).
' Coabae .

: o A £ L L

6. Payments to artists are mqg&‘,by the officer on duty who issuesthe certificate of broadcast(AIR-A-1). -
[form AIR-A-28 is used 'féjj;'{;tmking payment of fees for re-broadcust of AIR recordings/tapes. The
upper portion of this forjpis filled by the Programme Section a day in ndvance of the date of
broadcast. The pcrformaﬁcé certificate should be completed by the Duly Officer.as soon as the
broad <t is over. The ccygiﬁcmc should be countersigned by the Programme Exccutive concerned

and ekt Senior Progyamme Officer before the same is sent Lo the Accounts Gection for payment.
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¢t of payment of amoupts of Rs.10 and above alongwith contracts, acceptances €Ly 1
2 g ‘
ould be acknowledged

inPay Order Book(/\ll(-/\.?.)'sh
less than Rs. 10 should

ion Exccutive in CO‘,\‘.Q%P 8 thereof. Cash for payment of sums

ron du}y;g.rqmj;hc cashier and acknowledged by the former in the pay order
1d keep g‘ino'tq"pf this in a scparate note book kept in the cash chest. The
should hand pver the cheque of cash to the artist and obain the artist’s
Thcfp’{ij,gc::gj\ duty should compare the signature of the artiston the artists
the.gonjfact before actually handing over the cheque/ cash. A rubber
' .. should be affixed on all

sesssaassaseey cesvesasenassessrel

by the officer on duty. -,

il Cheques in respe
& .
i relating to a day,
) by the Transmiss
i ‘be received by the of fice
',} ! ook, The cashicr shou
i . Transmission Exccutive
’ signature on the voucher.
| receipt With the gignature on
stamp with the inscription “payment made by
" youchers below the artist’s sigqi}t}}‘rgl_hpg should be signed

gsent by the Accounts Sgction

XL
t

¢ time of ‘broadcast, the
ce,thenext day .
\he amount by
othe payee by

- P
e

nt to the artist at th
dthesametothe offi
tered post Of remit

rwarding the chequet

! - peL e i eREN T, .

17, Ifinarare case the cheque 'x;i;ip;‘,i'&;;‘\:dy for disburseme

i officer on duty may complete the cergificate of broadcast and scn
" when the office will prepare the gl}»é'qué‘ and forward it by regis

j Money Order as the case may be. Afg';opy of the memorandum fo

i post should be filled alongwith the'voucher, - A

pertaining 10 artis

ily made should besent by the

nts Section the next day

N Y

. e 3 B S
TFR

ey

ts who do not turn up and th;
officer on duty along

v £33 ;'-1 MR
und;fsburscd cash
for further action.,

8. The undelivered cheques an@l
receipts in cascs where payments have been actud
"+ with the Log Book and all doguments to the Accou
‘ [ Tt :

!

g the month of

roadcast durin
ive. R

the Transmission Execut

9. The preparation of statistic of« Western and Indian Music b
he Director, G jcral is also the responsibility of

: {ransmission 10 {

es of all kinds. e
cwsreels whenever
ytemin

y

ion Exccutive -§b9:u d record, dub, cdit and playback programm

. assists in the producﬁon'of_l':"fn‘ggrammcs of all kinds, and preparation of n

.+ necessary. He should maintdin Qg’xstervof ‘blank tapes, recorded tapes cic. according to thes
so expected t0f ke part in the plays and feawres. o

n of ncws_matcrial for the Press

es. Heis also cxpected to prepare :

. force. Heis @
d trans\al’xoﬁ of English

10. The Transmiss l

ssist in the preparatio
d other IndianLanguag
Press Reports, editorials etc. an

smission Exceutive ajso should a
sub-editing of ncws‘_‘u};?nglish an
HL e

11.. The Tran

al to be broadcast; read 8
4 material for reference cie.

+: Radio and
©* the analysis of English and lm‘w‘ languages
language mzlxtcria\ into 1ndia) "}j{nggag;'s and vice-versa.
ié’é;}g}Lsion Executive should write scripts of plays, fcatures, talks, stories
cripts and take

12. Wherever réquifed, the Tré .
' cdit and adapt mater

amims;
d backgroun

etc. for all categorics of progran
art in their rcscntatiop,." ,'n{&ain catalogues of scripts an
P AP TR crip
o < cvdl K A . . A
write announcements, check and select broadcast

lalso expected t0

d assist supervisory st usic artists and
i ‘ y 3
rxs e, ) . B

. LN
QRIS ]
on Executiys )
Jate news Si&‘fm’mary an aff in auditioning of m
R L . .

RIRETTI A o

13. The Trnnsmissi
malerials, trans
drama voiccs.

o Vo
i I

agsigned Lo

. . M N f . o
nymission Exceutiy$ r‘ﬂ“,s‘? expeeted Jutics which mny be

| 1o perform any other ¢

14, The Tra
him from time to time., . ,
AR Memo. N¢ [f71/88-5VIL dued 24.9.85) -

(A uthority: NG,

x) Fietd ™ “ters s

CHe wili assist the Extcns'\on\o"ﬁccr_in the day-to-day working of the Unit and collcct matcrial for

JTT I pgﬁmmmggga "\';'Vggml}y_'_l’\x\nn'\m; and Health £ ducation.
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AIR MANUAL =

WA Engineering As‘sﬁs(a‘nl .
a) Transmission duties at pludios, Receiving & 1 mnsmum;, Lumu
b) Outside Broadcast Opg;.mons
¢) Recording & Dubbm;> upualmns
d) S.W. Acrial opcr.mom “at HP'Ts.

¢) Assisting senior stalf i 1ty maintenance and msl.sllauon work and ather technical activities as may be
assigned 10 him. - :

vi) Scnior Technician/ l“echnicinn/\‘Vlrcman Techniclan/Elecirician

a) To assist the opcrauon.;l staff at the Transmitter, studios, receiving centres, outside bmadcu\(a et
for maintaining the coulmuuy of service,

b) To assist in carrying ou; preventive maintenance at all the Centres and keeping all equipment clean.

¢) To assist inaerial sclccuon stub changing, reversal ofhums etc., inthe aer.alfield and manning, .md
opcerating feeder swnclnng structures, etc.

d) To operate and run .stundby power supply units.
¢) ‘Yo assist the Em,mccr;ng Stall in repair and over-haul ol cquipment.

f) To assist in special nia'inlcnam,c and tests on aerials, feeder lines, air-conditioning plants, tape-
recorders, standby cqmpmcnl standby power supply drmngexm-ms and mhu anull’ny planits ael
cquipment,

g) To check-up. and mamlam the firc-fighting appliances, tools and batteries, clm.k cireuits, Lorches,
‘
hand lamps, cte. nt rcmxl.\r intervals,

‘4
.

. “A ‘.' :
h) T'o check mog)it,ormg gircuits, intec-cumecireuils and emergency h;(lumu arr unbcnu.nu? and repart i

any faults. .‘:ml,, G

e

i) ‘To check 199 hnd keep thent in good working order alter necessary repairs,

) To assist m‘t‘,g;d'mg out minor installation works at the Stations,

k) To assist in: ca m gut installation and testing of transmitters, studios, receiving centres, aérials.
5’ g K B 8

feeder sub—st ;pn cquxpmcm mr-condmonmg plant, Dicsel/petrol generating sets, and ‘other - .
associated ‘

I) To assist in:

AT L L

e

m) To assist ih ’;.. chcckmg of cnginecring stores. o

n) To pcrform, UQh wo;k as may be assigned by superior officers in the interest of service.
t {:,) .1‘ o
y !a C

vn) Duties Lxclu;sivc ta Senior lcchmcian.
Heis expected tq Tundlc articularly complex jobs, at the discretion of his superior officers, In additiv.:.
hc operates Tapc Duplxcaung Machines.

viif) Radio T ccbniuan- ; . : ‘ y

4
P\l

L) Rouum. lcs;lpg of Lqunpmcnls.

‘ by
, y ) Aucndmg to’,lcp.nrs of equipments, radio reccivers, etc.
.",‘f;" . ©d) Testing of; Lmt;‘(. crys iing of tapes, cte.

¢) anulmqg '(cglsqu for tools and plant and assisting in \(.l‘l“(,dll(}n ol engineering stores,
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Guwahati Fench s Guwahati.

0., Mo, 1272002 N\
3 H Py g & qae e . * .
Sed Anup Ko Roy
: o §
Ve \gpg%
\4
Ui T & Ors N\ N
0\
. R
Q53¢
i?
o bhe Weittsan N :3
A
’ : . The huosble applicant most re AN ?§
(R wircle R f:
atale as under @ ' N
N
1. That the applicant  has  gone through Tl
. . 0 )
Wit then  Statement Filed by Lhe respordents  and  anders 3]
the contents theraot.
+* B
o That in reply to the statesments ire Wedthen
Stateaent the mppliﬁAﬁt'WQitmr&tmﬁ the statemsnt in the 0.0,
anidd ot admit any statemant which are et supported by
pacords .
Ea That in reaply to the statements in para 3 and
A of Preliminary obiection it is that afiter the order .
af o the  Honhle Supreme Cowrl in aLE Mo, 9863/96 dated
14,5.1994 ° the 5Hth pay commission considered the  cales ot
Tranemission Fxecutive and the Enginesring: Assistants  as
ouivabant  and Fecomnended  the same  scals of  pay Wi
) Fre , SOO0-B00G0~, The applicant peing & Transmission Fxmonbive
ju entitled of revision of pay srale  with  retrospeolive
) affect  which shall  be Fee . BRO-S00/~  waea Lela. 1978 and
SEETTIN - SO S ' .
s
. LS

& That in reply to the-alatsnents in  oparageaph
‘ R : :




_ {J oy
. . u a . n o
» ¥ . uon fee ©w o

Fooof  the preliminary obisction it @ dis  denisd - that 1, b
, OANo 2579 of 1999 befors fthe MHon ble Uentral fclministrative
[ ' ' '

Tritunal y  Frincipal  FBench is on the same line *as  of the
applicant  dn the  presendt  DALMNo. L2/2000. Morecpsarr, The

applicant in the il O MOL 2579799 Filed a Weit  Pedition

before  the Hon ble High Court of Delhi assailing Lthe Oeder

of  bhe  Hon ble Central  Gdeinistrative Tribunal Principal

Hanch dated  2U/23.3.070010 in DA Mo RSP9/9% whick Mas  besn

: e —e———
stated that the Hon ble Delhi- High Court has been ples

registered  and  nuebered as CJW.FP. Nol829 of 2002, It is

sed too

sue  rule by an order dated 4.2.0007 in the  said Dl

Mo AEP /2002 .

Ha S That dn reply o the statement in paragraph 3

. ‘.
.

of the parawise comments i+t is o

P

ated that all Lhe Fred, Adh

zoale  of

) and Gth Fay Commissions have recomnended ddentical

;

' . pay  to Both  the Transmission Exsculive  and Erinssring

-

Assistant drvespective to their recruitment rulos.,
. [ ]

fa . - 'That thé applicant denisg tﬁ@ corveciness ofF

T ﬁtatmm@ntﬁ' in para % oof the ﬁﬂ?&wiﬁﬁ comments, It ds

. s ta b thét in -{h@ prmpmﬁal of Prasar Bharati”

| opbions %rmm the  employees of ﬁhé ALl India Radio werse
ﬁalxed'fmr‘in by mf.tin and &ﬂﬁﬁ?diﬁgiy Lha &Pﬁliﬂﬂﬁt

ﬁabmift@d his mptimﬁ'fmr gr& LR9E-94 1

the Station Director, ALl Indéa Radio, Silchar and again  din

1R ER7 to o the  Station Director, @&11 India Feaciio,

Kallasanar.

7 - That in reply to the statements in para & to

L4 the  applicant  begs Lo reiterats  the statesments  in

foregoing paras.

Verificalion.swaeesena

o R RPN U] N P R
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.
T.  fnup Kro Roy, Son of Late Hrishkesh Roy,

Fesident  of Bilpar, Silchar do  hereby wveeify  that  Lhe

in  thee above redodnder  are  frue oo @y

] i e,

And T, sign this_verification on @ this  18th

day of Sepltember, 2002,

oy s ooy -



